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IN THE CENTRAL ACMINISTRFATIVE TFIEBUWAL, JAIFLR ZENCH,

JAIPTUR,

CoA, Mo, 340/792  Date of decision: 22,4.,94
SUMNIL VIIMAR : Aprlicant,
| VERSUS
UHION OF THLITA & ORS ¢ Peszpondsnts,
My, J;K. Nausghik ¢ Counsel for thé avplicant,

My, Manish Phandari

1 Connzel for the rezronderts.,

Hon'lle Mr, Tasticz DL, Mzhta, Vicz-Chazirman

Hon'kle Mr, B.R. Mahajan, Adminis

m
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rasive Memier
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TER SON'ELE M, BB, MAHAJANl, ADMINISTEALDIVE MEMEEPR:
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£iled thiz application UW/3 19 of

the AT, Act, 193¢ praving for quashing of the order

it

dated 22,€,90(Ann=ruce A-1) Ly which arppointmerts were
made £ the four postz of Junior Clerks from Scoatzs and

sk ar 1929-90, The azplizzrt hald aleso
not heen szelscted and instead responderite Moz, 6 to 2 had

2. We hawve heard the learned oounsel f2r the parcies,

Thz rzsrondents have stated that thz zppli-ant was alzo

i

considered it respondents no, A £ 9 were found to Le
rorse meritsriouz and had, thzrefors, heen aprointed, A

perugal of the impugned order dated 22,6.90(Annesurs A-1)

showz that 21) the c:ndidatesz who had besn zrpointed wers

t-gyraluates, =z applicint hs
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pregeribed for the recpiitment to Class TIT posts was
CuCy o its egquivalent axamipstion wids Znnermir: A2,
He hes stazted that ths Sraduates or Post-gradustes were
ot elicikble for aach appointments. Thiz plsz has
obvicusly no forse as Matrioulste waz orly the minimam
presorilad educationel cmalification and th#re WHe nd
provision in - Anneture A-I that candldatss poasaesaing

higher cualificaticons will not be conzidered. A plaa



haz also begn tzizen that 23ditional GM was not oohpetent
tc isspe the ecanction. The respoindents heve stated that
af per orier dated' 1), %, 25 ( A e Ra1), the Additional
G.M. had bzen given the nowsrs for sporoval to arpointmer

in such cases. The lzarned ¢dunzel for the applicart has

SH was competent'tc 2ezord approval only to appointments
on compascionates, sports and cultural quotz which require

G¥lg zapncotion and the appointments cut of guo
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for soontes and Suiddes wers not included there

KN There is, thuz, no forecs in the 0.A, and the

gsame is diemisszed, with r» order as Lo ooeks,
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Administrative Menmber Virc



